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The 27" June 2018
The Bihar Right to Fair Compensation and Transparency in Land Acquisition, Rehabilitation
and Resettlement (Second Amendment) Rules, 2018.

No. 14/D.L.A Bhu-Arjan Evam Punarwas(Niti-14) 32/2014(khand-1)219/R—In exercise
of the powers conferred under section 109 of the Right to Fair Compensation and Transparency in
Land Acquisition, Rehabilitation and Resettlement Act, 2013, the Governor of Bihar is hereby
pleased to make the following Rules to amend the Bihar Right to Fair Compensation and
Transparency in Land Acquisition, Rehabilitation and Resettlement Rules, 2014 (as amendment
form time to time).

1. Short title, extent and commencement.—(1) These rules may be called the Bihar Right
to Fair Compensation and Transparency in Land Acquisition, Rehabilitation and Resettlement
(Second Amendment) Rules, 2018.

(2) It shall extend to the whole of the State of Bihar.
(3) It shall come into force at once.

2. Amendment in sub-rule (9) of rule-4 of the above said rule, 2014 (as amended from
time to time):-

(1) Sub-rule (9) of rule-4 of Bihar Right to Fair Compensation and Transparency in
Land Acquisition, Rehabilitation and Resettlement Rules, 2014 (as Amendment from time to time)
shall be substituted by the following:-

""(9) In the matter of land acquisition for projects, proposal-wise/village-wise
establishment charges (administrative cost) and contingency charges shall be
determined in following manners.-

(a) Establishment charges (administrative cost) shall be 2.00 (two) percent of
the compensation amount.

(b)  Contingency charges shall be 0.5 (point five) percent of the compensation
amount."

This provision would not be effective in such cases in which estimate/award has been

sanctioned at the level of competent authority.
By the order of the Governor of Bihar,
BRIJESH MEHROTRA,
Principal Secretary.
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